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“THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI P. K. THUNGON) : (a)
and (b) According to Delhi Development
Auwthority land measuring about 81 acres
was given to a cooperative society, namely,
Jheel Kuranja Milk Producers Cooperative
Society, in 1950 for cultivation under the
Grow More Food Programme. The lease
stands determined and action for resum-
ing the land under the P.P. Act has been
initiated. Out of the above area, land
measuring 21 acres has been converted by
the members of the Society into residen-
tial/commercial use. D.D.A. has initiated
action in 207 cases under the P.P. Act
for violation.

M.C.D. has reported that no case of
large scale encroachment/land grabbing
in its jurisdiction in Trans Yamuna Area
come to its notice. However, action for
removal of unauthorised constructions,
both residential and commercial, are being
taken by M.C.D. During the period
1-4-93' to' 28-2-94, 4057  encroachments
have been removed by M.C.D.

Occupation of Government Land on Lease
by Delhi Gymkhana Club

3529. SHRI SANJAY DALMIA : Will
the Minister of URBAN DEVELOPMENT

be“pleased to state :
(a) whether it is a fact that the Delhi

Gymkhana Club is occupying Government
land on lease ;

(b) whether the lease has recently been
renewed and if so, at what rates, terms
and conditiens ;

(c) what is the existing market rent
for similar size of land on lease and whe-
ther the same is being charged from Delhi
Gymkhana Club ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI P. K. THUNGON) : (a)
Yes,. Sir. - :

(bJ°No.  'Sir. A plot of land measur-
ing 27.3 acres was leased out under per-
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lease to the Imperial Delhi
Grymkhana Club (New Delhi Gymkhana
Club Ltd)) w.ef. 1-10-1928.

(c) and (d) At present in the cases of
fresh allotment to the Social and Cultural
Institution we charge ground rent @ 2.5%
of the existing land rate of Rs. 70 lakh
ver acre. These rates are applicable from
1-4-92. In the case of Delhi Gymkhana
Club ground rent is being charged at the
rate specified in the perpetual lease w.e.f.
1-10-1928. As per terms of that lease
yround rent is being charged @ Rs. 15
rer acre, per annum.
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